IN TI-IE CENTRAl. ADMINISTRA‘I'IVE TRIBUNAL
e JAIPUR BENCH, JAIPUR - - -
ORDER SIIEE'I' :

APPLICATION NO

Apphcant(s) "FResbondent (s) .
: 'f{‘i:i Advocate for Apphcant (s) . " Advocate for Resppn'dent‘(_s') ‘

. NOTES OF THE REG]STRY -O.F_!DERS OF THE_ TR!BUNAL

7oA No. 84/2006 with MA No. 292/2006

" 20.08. 2007.

- '.Mr P N. J‘att.'l. counsel for the appl:.cant

Heard._ I.earned cOunsel for the appl:.cant .
_ subm:.ts that h:.s client has- got some relief from
the Department and he wants to withdraw the "OA. .
' The OA stands - .dismissed -as withdrawn with ‘a
: l:l.berty ‘reserved to the appl:.cant to file a fresh ,
: ?-.OA if st:l.ll there rema:.ns a.ny gr:.evance to hJ.m

- | . r. oranparz)
o ADMINISTRATIVE MEMBER

B l?n'; c /




